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i “ap. Central Administrative TribumaliPrincipal Bench
i: | '
X O.A. No, 1415/96
j‘
, ,
| - New Delhi, this the 10th day of July,1596
| R Y
|
: Hon'ble Mr, Justice A.P.Ravani,Chairman
! Hon'ble Mr, R.K.Ahooja, Nember (A)
| Smt., Laduwati .
o w/ late Om Singh,
L. C/o Shri- Churamani - s/o Sh.Chiddi Ram,
T A -village Fbuatl-Ka-Nagla,
- 3 Post office Maholj
i'l Distt. %thura(upf ...Applicant :
| (By Shri D.N.Sharma,Advocate)
? Versus
|
| 1, Union of India through
T he Secratara to the Gowt, of 1 dia, '
Miniatry of eFence South BlocR,
Now Delhi,
i 2, The GQuarter Mister General,
: Quarter Master General's Branch
: | Army Headguarters, D.H.Q. Post 6F?1ce,
; P New Delhl.’
| 3., The Director Gensral of Suppliss &
: Transport, Quarter Master General's Branch,
| ’ - Army aadquartars OHQ Post Office,
i . New Delhi,
! 4, The Commandant, :
3-Reserve Petro eum Depot,
ASC, Mathura(UP)% -
S, The Commandant,
. 509, E.ME, ery Base- Workshop, - . :
N ‘ﬂgr37Cantt , «+Respondents
.(By Nona) iy '
ORDER (0Oral)
BY. Hon'ble l'fr, Justice &.Pl.Rauani,Chaj_rman_.
The applicant is a group 'O employee seru1ng in
' the office aF respondent no. 5 1.8. The Commandant 509-
P
| E"E., Army Base Uorkshop,ﬂgra—uantt It uas alleged
t hat the appllcant prefsrred certaln false madlcal bllls .
& -@y?j L anq'ciélmed rn-lmbursement‘thgruof After tha dlsc1pllnary
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fay 18,1995 (ﬂnna;uaa A-1 to the D.A.) and imposed
punighment.of uitﬁholding of onzincrement of pay with
cumula£ive effesct and alSQ‘dirqcted Fo recover from thq
pay of the appiicantalithe pecuniary loss caused to the

Government by negligence or bréach of orders, The afore-

said order is challenged by filing this 0.A. 3

In view of the facts and circumstances of the case
‘V\ \f|‘{"’° 6*‘

and particularlyk'he fact that against the impugned order,
' an appeal is preferrad beFore respondentne, 3 i,s, -

Director General oFSUppllss & Tramsport ,New Oelhi uhich

is still pending, we do not think it propser to entertain

this 0.A. at this stage. In our opinion, if the 0.A,

is disposed of by giving following directiagns,it would

meet the ends of just icet-

. (a) The applicant is directed to file five copies of the
application together with all its annexurss in the Registry

of the Tribunal latest by July 15, 1995,

w

(b) Registry of the Tribunal is directed tp send a co py
of this order together with a copy of the application to

all the r95pondents.

(c) Respondent no, 3 i.e. Director Genaral 6? Supplies
& Transport,Neuw Delhi‘tiﬁ whom the appeal is preferred
by the applicant against the impugned .order and the
appeal memo is anpexed with the 0.A. as Annexure 3—25
is directed to decide the appeal in accordance with 07§’
/f4 / . law latest by Septamber 30,1996, The decision that sﬁbﬂ4
6) be taken by respondent nc., 3 on appsal shall be communizatec
to the applicant by registered A.0. post and by ordinary
({{'é, '{)ost under ciart:.f‘lcale of postlng,W’H“‘"‘ oo 3w v bt
) VTE e ntes

(d) IF tha applicant feels aggrisved by the decision.

. WA g
pﬂng ,that shail be taken by the appallate authority, it will
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legality of the safme bafore appropriate.forum as it may

be availabls to her in accordance with lauw,

Subject to the aforesaid observations and directions,

the D.A. stands disposed of, No costs,

. . - - (;Y]Aé/
(R.K JHooja) (A.P.Ravani)
mber (R) - . Chairman(

na



